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GNap III ate SdteIae for Im'ler 
AadeultaraI Labearers 

1559. SHRI B. RAJARAV1 
VARMA: Will the Minister of 
FINANCE be pleased to state: 

SHRI BALESHWAR 
YADAV: 

SHRI MADHA VRAO 
SCINDIA: 

Will the Minister of FINANCE 
be pleased to state: 

(a) whether the operation of Group (a) the comparative percentage of the 
Insurance Scheme for landless agricul- smuggling of drugs into the country 
tural labourers has been suspended; if since the beginning of 1990 upto July, 
so. the reasons therefor; and 1990, monthwise: 

(b) the action proposed to be taken 
by Government for revival of the 
Scheme? 

THE DEPtJTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI) : (a) No. 
Sir. 

(b) Does not arifle. 

Establishment of Family Courts 

1560. SHRI K. S. RAO: Will the 
Minister of LAW AND JUSTICE be 
pleased to state: 

Ca) whether Family Courts have been 
set up in Delhi~ 

~b) if so, the details thereof: 
(c) if not, the reasons therefor and 

the time by which the Family Courts 
are likely to be established in Delhi; 

(d) the number of such matrimonial 
cases pending in Delhi Courts~ and 

(e) the steps being taken for disposal 
of these cases expeditiously? 

THE MINISTER OF STEEL & 
MINES AND MINISTER OF LAW 
& JUSTICE (SHRI DINESH GOS-
WAMI): (a) to (c) Steps have already 
been taken by Delhi Administration to 
set up 10 Family Courts in the Union 
Territory of Delhi. at an early date. 

(d) to (e) The information is being 
colleoted and will he l:iid on the TabJe 
of the house. 

SJDUMIing of Drugs 

1561. SHRI SHANTILAL PURU-
SHOITAM DAS PATEL: 

(b) the quantity of drugs and other 
smuggled goods seized since the begin-
ning of 1990 upto July, 1990: 

(c) the areas identified where smug-
gling of drugs into the country is car-
ried out~ 

(d) to what extent the Narcotic 
Drugs and Psychotropic Substances 
Act, 1989 has proved deterent in cur-
bing the drug smuggling: and 

(e) the measures ~onsjdered by Gov-
ernment to enforce the law rigidly to 
check drug smuggling? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a) and (b) 
The quantity of drugs and other 5imug-
gIed good seized m the period 
1-1-1990 to 30-6-1990 are:-
OPIUM 546 Kgb 
Heroin 1049 Kgs 
Morphine 2 Kgs. + 1388 ampules 
Ganja 762 Kgs. 
Hashish 1564 Kg<;, 
Cocaine 1 Kg. 
Methaqualone 682 Kf 

Other contraband goods 
valued at Rs. 379.87 crores 
sional). 

seized 
(Provi-

(c) SmuggHng of drugs into the 
country is normally done from across 
the land borders with Pakistan, Nepal 
and Burma. Rajasthan. Punjab and 
Jammu & Kashmir States are vulner-
able for Heroin and Hashish smug-
gling. as also Mizoram, Manipur and 
Nagaland for Heroin smuggling. Indo-
Nepal border is sensitive for Ganja and 
Hashish. Stray incidents of smuggling 
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at other sectors of the borders also take 
place from time to time. 

(d) and (e) The Narcotic Drugs & 
Psychotropic Substances Act, 1985 as 
amended in 1988 provides a powerful 
tool to combat illicit drug trafficking 
in the country as also drug smuggling 
from across the borders. The penal 
provisions are very harsh. The drive 
against drug smuggling is a continuous 
process where all the ~nforcement agen-
cies as well as the BSF and the State 
Police ale involved. It is a continuous 
process which is being closely moni-
tored. The Narcotics Control Bureau, 
the nodal agency, has been strengthen-
ed and the State Governments have 
also been asked to !ltrengthen their en-
torcement agencies. 

[Tlllnslation] 
Ameudmeats in BaDks Fifth 

Bipartite Settlement 

1562. SHRI SANTOSH KUMAR 
GANGW AR; Will the Minister of 
Fl"'l'ANCE be pleased to state: 

(a) whether Government plopose to 
incorporate some amendments in the 
fifth Bipartite Settlement between the 
banks employees' unions and banks' 
management; 

i,b) if so, whetller Government have 
~I)ught the approv~l of various. org~
nisatio,ls of banks employees 10 thIS 
regard~ and 

~c) by what time GovernmeJ?t PIa-
pose tu initiate action to reVIse the 
pay-scales of banks employees and to 
lift the ban on recruitment? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHA.STRl):. . (a) to (c) 
The Indian Banks ASSOCIatIOn who 
negotiates on behalf of public sector 
bank managements is reported to have 
signed a settlement with three industry 
level unions on 29th june, ] 990 modI-
fying eel tain provisions of the ':' 
Bipartite Settlement dated 10th Apnl. 
1989. ~eperate approval of unions 
is not necessary. 

There ts no ban on recruitment in 
banks. 

Nzu • doa of .... 1idU ___ of 
B08I'ds 4tf RecioaaI RaraI Baks 

1563. SHRI SANTOSH KUMAR 
GANGWAR: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government are contem-
plating to change non-official members 
nominated on the Boards of Directors 
of various regional rural banks; 

(b) jf so, the time by which the noULi-
ndtion process is lik.ely to start; and 

(c) the norms fixed by Union Gov-
ernment in regard t'J the nomination 
of its non-official HI ;mbers on Boards 
of Directors of va d IUS regional rural 
banks? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SH;'\~TRI): (a) to (c) 
In accoroance with the provisions of 
the Regional Rural Banks (RRBs) Act. 
1976 (as amended;, two non-offkhl 
directors are to be nominated by the 
C en tra I Governmen t on the Board of 
Diredors of each RRB. Persons having 
knowledge of Agri.:ulture. Small Scale 
1 ndw:try and other related fields and 
belonging to the !lfea of operation of 
the RRB concerned are being nomina-
ted as non-oflicial directors on the 
Boards of Regional Rural Bank.s by 
the Central Gover mem. further as 
per provisions of he aforesaid Act. 
the non-officials '. 'minated as direc-
tors on the Boa I (L of Regional Rural 
Banks shal1 hOld office for a period 
110t exceeding fWO years. ihe non-
official direcWl S will be repla-:ed by 
Government un the expiry of their 
term. A non-offidal director will. how-
ever. continue to :told office until his 
sUl,;cessor is nominated 

[English] 

NRI Investmeut in India 

1564. SHRI UDAYSINGRAO GAI-
KWAD: 

PROF: K. V. THOMAS: 
Will the Minister of FINANCE be 

pleased to state: 
(a) the total NRI investment in IndIa 

as on date; 


